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¢' ~This is the 11th day of Octo 1996

HON'BLE SHRI s.R. ADIGE, ﬂEﬂBEB(A)
HON'BLE DR.A.VEDARVALLL, mﬁmBER(J)

Kehar Singh, _

s/o shei,KapooT singh

R/o Village Karalas

Poso Kaﬂjhaula,'

Delhi-61 so00oo ﬁpplicant.

‘(By apdvocate Sh.Vijay pal Singh)
Versus

- 1. Commissioner of Police pDelhi,
- ) , pelhi Police Headquarters,
N.S.GO Building, I.P.,Eatate,
© New Qalhi. .

2. Additional commissioner of plice,
[ ‘ Northern Rangé, New Dslhi
pelhi Police Headquarterss
MeSe 0 puilding, 1.P.Estats
New Delhi. : _
3. Addl.Deputy Commissioner of Police,
Centrél"oistrict, pelhi, '
pPolice gtation Darya Gand,
New Delhi, |
4, Enguiry officer
© " 'GeHe 04 of Police Station
" . ‘Chandni Mahal, ‘
A Delhi, o cooae Respondents.

(By Advocate Shri S;K.Gupta,prdxy
counsel for Shri B.3. Guptas)

" ORDER(Oral)

By Hon'ble shri SeRs gdigenmemberﬂal,

We have heard Shri vijay pal Singhy
counsel for the applicant end shri S.K. Gupta
proxy counsel for shri B.S.Guptas counsel for

the rQSpondents,
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2. Both counsel agree that as the charges

in the crimxnal case and the allegations contained
in the summary of .allegations in the dapartmentdl
pgocaedinge ars grounded substantially of the
gsame set of facts?_tha_ﬁ,ﬁ. may be disposed of
uith a direction to the respondents that while

the examination of Pus, may centlnua, hey:shqq;d

not compel the applicant ‘to cross axamine the Pds

" or to enter into his @efence, till the conclusion

of thp criminal cag@eé, lest it prajudice him in

his defence 1n the c£iminal case. We dirsct

accord}ngly° After the ctiminal cass is fiQally

concludaq,’it yill be open to the respondenté to

pursue the depgrtmental,anquiry in accordance

uith law, for yhich purpose, the applicant should
keep the respondents informad abeut the progress.

of the criminal case with necessary particulars.

3o This OA stands disposed of, WNo costs.

W}N’\o
—

(Dr.A. vedavalll) (5%1 )

member{ J) ' Member (R)




